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Department of Rural Development and Panchayati Raj
('ir il Secreta riat, ,lanr m u/Srinrga r

Em.illD:jkrdd-proik,ror.in tcl.\o.0l9l-2!'{'{?6J1.1,.019{-2t(16!69tS} $.b3il.: ikpr.gor.ir

NOTI}'ICATION

Srinagar, tt.-?51 of June,2026

SO \ 6\ fn exercise ol'the pouers conl-erred bt sub-section (l) ofsection 3 read with section
8 ol the I'lkyil Bhurutl)uurantec .for Rozgur und A jeeyiku Mission (Grarnin) Act, 2025, the
Lieutenanl Governor of Union 1'erritory' ol'Jammu and Kashmir herebl,notifies the following
Scheme. narnely: -

CIIAPTER I - SIIORT TITLE, COMMENCEMENT AND DEFIn.ITIONS

Short title and commencement

L l'his Schenre ma1 bc called rhe Jammu and Kashmir Viksit Bharat-G ua rantee for
Rozgar and Ajcevika Mission (Gramin) IVB-G RAM Gl Scheme, 2026.

2. lt shall come into lbrcc on l" ofJulr.2026.
3. l'his Scherne shallappll'to all notified rural areas ol'thc- Union'l-erritory ol'Janrmu and

Kuslirnir.

l)cfin itions: -

Llnless tlrr: c()lltc\t otller\\ise rcrluirr's. all lelrrrs LrscJ |lcrein shull harc iirc nrelrrinr.ls rrssiglt(trl t()

thcnr in Srction 2 of the Act.

(a) *Act" means the Viksit llharat Guaranlee lirr. Rozgar Ajeevika lvlission (Granrirr) [VB-G
RAM Gl Acr,2025.

(b) "adult" nleans a persorr rr ho has ctnrl.llclctl tlrc cightccrrth I car oiagel

(c) "additiorlal District Proglarnmc Coordinator" ntcal$ the Assisrant Cruutissioncr
Devclopment of the District.

(d) "applicant'' means the head of a household or. any ol'its other adult nrenrbers rl,ho has
applied lbr clnployntent under the Schernel

(e) "Block"' means a comurunitl' developrncnt area u ithin a disrricr comprising a group ol
Gram Panchay'ats:

(f) "Block Delt'loptnent ('ouncil" tneans thr council as specilied undcr section 27 in
Jamrnu and Kashn:ir Panchayari Raj Acr. 1989.

(g; "Centrally Spousored Scherne" means a schemc in which the Central Govemment
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provides full or panial linancial assistance and rhe t-ll Covernments undertake its
irnplententaticln:

(h) "District Developmenr ('ouncil" nreans rhe council as speciliecl under section 45 in
Janurru and Kaslurir Panchal ari Ra.i Acr. l 9g9

(i) "District Programme Coordinator" means District Development Commissioner under sub-
seclion ( I ) ol section I 7 rbr rhe irnplemenrarion ol'rhe scheme in a districr:

() "Halqa Panchayat" means a Halqa pancharal constituted under section 4 of Jammu and
Kashmir Panchayati Ra.i Acr, I989.

(k) "household" nreans the nrenrbers ola lbnrilv relaled to each orher by blood, marriage or
adoption and normally re'siding togetlrer and sharing meals or holding a common ration
card:

(l) "implementing agency" includes Rural Developnrent and panchayati Raj Department of
the covernment of Janrmu and Kashnrir. District Developnrent councils at District
level, Block De'elopnrcnl councils al intennediate level and Grarn panchayat or any
local authority or Ihe Go'ernnrenl underlaking. ro underrake the implemenration ofany
work taken up under the Scheme:

(m) "intermediate level" means a L,r,el belu,een the village and district levels as specified
under clause (c) of article 243 to the Constitution of India:

(n) "National Level Steering comnriuee" rneans a sreering comnrittee constituted by the
Central Governnrent under sub-seclion ( I ) ol' section I 4 ol. the Act:

(o) "normalive allocation" nreans the allocation ofthe tund made by the Central Covernn.lent
to rhe Union Ten.itory ol'Jamnru and Kashrrriu

(p) "Programme officer" means tslock Developrnenl officer under sub-section (l ) of section
l8;

(q) "rural area" means an-r- area in thc'LInion 'ferriron ol'.larnnru and Kashmir except those
areas col ered b1 an1 urban local bodl or a C'anlonnrerrt Board established or constiruted
under any lau, lor the tinrc. bein_lr in lorce:

(r) "Schedule'' means schedules appended ro rhis Acrl

(s) "Scher:re" nreans lhe Jarnnru and Kashrnir Viksit Bharat-Guarantee lor Rozgar and
Ajeevika Mission (Grarnin) Schenre. 2026:

(t) "Union 1-enitory," ,rearrs the tJni.n fe..itory ol'.larnnru and Kashr,ir.
(u) "Un.ion Territorl Gramin Rozgar Guarantee council" ineans the Union Tenitory of Jammu

and Kashrnir Gratnin Rozgar Guarantee Council constituted under sub-section (l) ofsection
l3 of the Act:

(v) "Union Territory Level Steering Committee" nleans a steering commilee constituted under
sub-section (l) ofsection I5 ofrhe Act:

(w) "unskilled manual rvork" rncans an),phlsical nork *hiclr anl.adult person is capable of
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doing uithout an1 skill or special rraining:

(x) "Viksil Bharat National Rural lnfi'astlucture S1ack" means the consolidated aggregation
comprising proposed u'orks emerging tiom the Viksit ciranr panchal at plans aggregated
at the District and LIT levels. ancl aligned u ith the lirur thentatic domains of works specitied
in Schedule l:

0) "viksil Gram Panchal'at Plan" lr)cans a tuture-read1,, converqence- based local
developmenr plan aligned uirh the vision ol'\'iksit Bharar ii2047. Ibrmulared by the Gram
Panchay'at throush a parricipa{ory and e'idence-based process. and serving as the basis
lbr identificarion and prioritisation of u'orks under this Acr. as provided in sub-section (3) of
seclion 4 of the Act:

(z) "wage rate" means lhe u,age rate referred to in section l0 ol'rhe Act:

(aa) "u'ork" means an1 u ork underlaken or executt-.d under the Schen.re.

CH^PTER II - OBJECTIVES ,\}-D GI. IDI\G PRINCIPLES

3. Objectives

(a) The prinran' ob-iectir e ol'this Schenrc is to align thc rural der.eloprnent liameu,ork w,ith
the natiorral vision of Viksit []harat 'a 20.17 by, providirrg an crrhanced statutory wage-
enrplolnrenl suaranteL'olon.j hundred and t\\!-nt\,-fi\!'da5's in each financial 1,ear to
such rural households rlhose adult rnelnbers \ olul.lt!.er to undertake unskilled manual
sork. thercbl enabling thent to participate mor!'etiectir ell in the expanded li,"elihood
securily liarneu ork.

(b) To locus on empo\r'ennent. gro\\1h. con'er-gence and saturalio, through public works
aggregating into forming Viksir Bharar Narional Rural Inliastructure Stack, with a
themalic lbcus on \\ater securil) thlough uater-related *,orks, core r.ural infraslructure,
livelihood-related inf'rastructure and spc.cial u'orks to rnitigate extrenre \\,eather events.

(c) To I'acilitatc adequale lamr-lahour ar ailabilirl durinu pcak agricultural seasons. and, in
vieu, of the u age-eurplovrncnl guaranlee lirr. thc r.ural u orkltrrce.

(d)To institutionalise convelgence. sar uration-driven planning anci u,hole of goverrunent
delilen' through Viksit Granr Panchalar plans. inteqrared n ith the pM cati Shakti ro
address thc van ing ner-'ds ol'(iranr l)anchayats. po*ered by geospatial systems, digital
public in fiasrructurr-'. distlict and Ul planning rncchanisn.rs. u ith such plans aggregated
at the Block. Districr. [-.r'f and National levcls.

(e) To modernise governance, accountabiliq, and citizen engagement through a
conrprehensive digital ecoslstem. inch.rding bionretric authenticatiun at various levels,
global positioning slstr'rlt or nrobilc'bascd rrorksite nronilorins, real time uranagement
itrlbnnation slstettt daslrboarcls. proaclire public disclosures and lhe use of Artificial
lntclligence lbr planning. audits and liaud risk nririgation.
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CITAPTER III - CTIARA.NTEES, TIME LIMITS AND CONDITIONS

Guarantee

(a) The Gor ernment shall. in such rtrral ar.ea irr thc Union Tcrritorl. ot-.lammu and Kashmir
as nral be nolilled b) thc C'enlral (iorcrrrnrenl. proridc to cr er1 houselrold whose adull
members I olunteer to do unskilled nranual u ork. not less than one hundred and twenq -fir,e
da1's ol'gualanteed eurplol urent in a financial ; ear in accordance uith this Scherne.

(b) Every person who has done the u'ork given to hirn under the Scheme shall be entitled to receive
wages at the wage rate for each day ofwork.

(c) The disbursement ol'dailr *'agcs shall be nradc on a scckll, basis or in anv case not laler than
a fortnight alier the date on *hich such uork *as donc.

(d) If an applicant lbr employ,rnent under the schetre is not prot,ided such employment within
fifteen days olreceipt of his application seeking enrplovnrent or liom the dale on vvhich the
enlploylnent has been sought in the case ol- an advance application. whicl.rever is later. he

shall be entitled to a daill tlnemplolnrent allouance in accordance uith the provision of this
section.

(e) ln case lhe par urenl ol' rr ages is nol nradc' $ ithin liliecn da1's fiom lhe dale of closure of
the muster roll, the u'age seekers shall be entitled to receive pa)'ment of compensation for lhe
delay. at the rate of 0.05% ol'the unpaid \\ ages per dav ofdelay beyond the sixreenth day of
closure of muster roll

5. Conditions for demand

(I)Every adult nrcntber ot'a registered lrouschold uhosc nante appears in the Gramin
Roz_qar Guarantee Card. shall be entitled to apply I'or unskilled manual work under the
Scheme; and every such applicatiorr shall be contpulsorill registered. and a receipt
issued u,ith the date. u,hich shall be enrercd in rhe given digiral platforrn.

(2) The Go\,ernmcnt shall proacti\ el) r eril\ rhe requirements of the Vulnerable Groups
and provide thenr u ith u,ork.

(i) Application fbr *ork ntal' be oral or tvri[en and nrade to the Granl Rozgar Sahayak
or Panchayat Secretarl,or to the Cranr Panchal,at or to the Programnre Oflicer or any
person authorised by' the Governnrent or through digital platforms, or through any
other rrreans authorised by the Gclveurmetrt.

(4) Applications lor uork rnal be filed individualh.or lbr a group togerher.

CHAPTER IV - PLANNING I'RANIT]\\'ORK

5. Viksit Gram Panchal'at Plan (VGPP)

(l) A t'uture-read1,. convergeuce bascd local dercloputent plan aligned with the vision of
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Viksit Bhalat a.2047. lblrnulated b1 the Grant Panchal at through a parlicipatory and
elidence-based process. and serving as thc basis lor identillcation and prioritisation of
u'orks under this Schcnre.

12.1 There shall be a s) stenratic and participatorr planning crercise undenaken at each tier of
lhe Pancha) ati Ra.j s1 stern in accordance n'ith rhc specilied methodology. The Viksit Gram
Panchavat Plans shall be prepared b1 the Granr l)anchalats using GlS-based tools, PM Gati
Shakti lalers and othel digital public inliastructure. and placcd belbre rhe Gram Sabha

Ibr appror al. \'\'ot'ks ptoposcci 1o hc undcrlakcn h1 the lutcrmediate Panchayat. District
Panchal at or other inrplenlcnling agencies shall Iikeuise be placed belbre the respective
Panchal ats along uith the expecled outpuls and outcontes. Ihe Viksir Crarn Panchayat

Plans shall be aggregated at the Block. Districr and U I- levels to ensure coherence with
sectoral priorilies. broader rural der c,lopnrent strategics. and saturation-based planning for
conrprehensive coverage o1'eligible assels and outconles across all Gram Panchayats. All
u'orks ernerging frorn the Viksit Crant Panchal at Plans shall be consolidated into the
Viksil Bharal-National Rural lnfrastruclurc Slack.

(3) Eletl Granr Panchavat shall prcparc satu rati()n-nrodc plans based on its classification
inlo Category A. B. C'. etc.. delerurinr-'d hascd on cler elopmenl parameters, including
proximiS lo urban areas. to address lhc r aq ing nccds ol'the Panchavats. All such,works
shall be drarvn erclusivell lionr thc appror ccl Viksir Cilant Panchalat Plan. prepared
using PM Oati Shakti. (ilS-based (ools and other digital public in f-r'aslructure.

(4) Annual plans u'ould be prepared on the basis of tlre normative allocation.

(5) The works identified in the Viksit (irarl Panchayar Plans shall be execured through
various Central. UT and local schetnes in convergence. The sclrenres to be taken up ibr
such convergence shall be notitled bl the C'errtral Oovernnrent.

(6) While preparing Viksit Gram Panchayat Plans and annual labour demand, no work shall
be proposed for execution during notitied pr-.ak a,ericultural periods.

Framework for Convergence and Integrated Planning-A Unilied Conr,.ergence
Franteu ork shall bc establishcd lirl cohcrerrl 1;lanning. cxccrrtion arrd nronitorine of'all sorks
uuderlakcn irt rural arr--as. and lol this purposc

(1) All Central. Ll'f or local scherues. as nrav be notilied b1,the Central Governnrent for the
purpose ofconvergence and saturation-based planrring. shall be brought under a unified planning
process anchored in the Viksit Grarn Panchal'at Plans.

(2) All existing assets and proposcd u orks. u hethcr f'undcd under this Schenre or lhrough any
other Central. Ul'or local scherne, shall be mandalorill rc.gistered and tracked through the
Viksit Bharat-N atiorral Rural lnfiastructure Stack using the designated digital portal. which
shall maintain a conrprehensive register ofrural public $orks. prelent duplication. integrale
deparlnrental investments. arrd align all u'olks tr ilh saturation outcontes.

Page 5 of 31

7



8

(3) Single digital hackhone lirr rulal puhlic u'orks coverin{r rvater securilr,. core rural
inliastructure. livelihood-related inliastructurc. and spccial ,uorks to nriti-[ate extreme
$'eather events: and all planning shall lirllorv a slrict bottonr-up process beginning u,ith the
preparation of'the Viksit crarn l)anchavat Plan. u hich shall hc' successively aggregated at the
Block. District and ur levels. and the aggregared U-r Plan shall be placed belore the UT Level
Steering Conrmittee for approval. Annual plans would be prepared on the basis of the
normative allocation.

[4) viksil Bharat Nationul Rural Inliastlucrurc staek shall guide tJTs. Districts and
PanchaSati Ra.i lnstitutions in identitling prioritr inliaslructure gaps. standardising wor.k
designs. and ensuring lhat public in\ L'stnrents contributc. nreasurablr' (o saturation oulcomes at
thc Granr Panchal at. Block and District lcvels.

[5) This institutional architectule shall r'nsule a single-plan. nrulti-lirnding approach. promote
convergence across departnlents and scherres. and align all rural developmenl efforts *,ith
the Viksit Bharat Q'2047 r ision of creating producrive. resilienr and translbrmative rural assets.

CHAPTER V - UNION TERRITORY INSTITTITIONAL ARCIIITECTURE

tlnion Territory of Jammu and Kashmir Cramin Rozgar Guarantee Council

( I ) There shall be a Council. u hich shall be called rhe union territorl' ol'Janrnru and Kashmir
Grarnin Rozgar Guaranree ('ouncil rvhich shall consist ol' the fbllowing oflice
bearers,inembers:

(i)Chief Minister, Governnrent of Jammu & Kashnrir - Chairperson.

(ii) Minister. Rural Developn'lenr & Panchayati Raj - Vice-Chairperson.

(iii) Ministers of Finance. [-orest. Jal Shakri. Rel,enue, Public Works, Agriculture
Production. Tribal AIIain. Social Welfare. Labour. Law. Justice and
Parliamentarl, A{Iairs Deparrnrenls ol' Jan.urlu & Kashmir--- Menrbers.

1ir; Chief Secretan . Governmenl of Jammu and Kashmir.

(v) Secretaryi Principal Secretary/ Additional Chiel Secretary of the Finance,
Forest, Jal Shakri. Revenue. Public Works, Agriculture Production, Tribal
Affairs. Social Welfare. Labour. Larv. Justice and parliamentary Affairs
Depanments of Jan:mu & Kashnir-- Members

(\ i) Special Secrelary I Additional Secrerary,. !'iksit Bharat-G uarantee for Rozgar
and Ajeevika Mission (Gramin) Scheme - Member Secretary.

(vii) Al least I5 non-ollicial members nominated b1,the Covernment. liom Panchayati
Raj Institutions. representali\es o[' non-gor emmental organizalions and weaker
sectiotrs of the society.

Provided not less than one third of the non offlcio menrbers nominaled under this
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sub seclion shall be uomen:
Pro'ided further that not less than one third ol'the non-ol'ficial members shall
belong to the Scheduled casres. the Scheduled rribes. the other Backward classes
and Minorities.

(ii) reviewing the monito.ing atrd redre'ssal trechanisrns from time to time and
reconrntcnd ing irnpror t-ments:

(iii) nlonitoring lhc inl pl!'nrentat ion ol' Acr and rhe Scheme in the union
territorl' of .larnmu and Kashnri. ancl coordinating such inrplenrentalion with
the Central Council:

(iv) preparing the annual repon to be laid helbre the UT Legislature;

(y) an), other dug or luncrion as nral'bc assigned to it by the Central Council or
the Covernment.

(4) The Council shall have the power to undertake an evaluation of the Schelre operaring in
the union territory of Jammu and Kashmir and for that pulpose to collect or cause to be
collecled slalistics pertaining to lhe rural econont\ and the irnplementation ofthe Scheme
arrd Plograrnrncs in thc [,niorr Icrriton. ol .lanrrlu and Kashntir.

9. Union Territory Ler.el Steering Committee

(l) AI the union territory Ievel, there shall be a [Jnion 'l'erritorl l-erel Steering Conrmittee.
to provide operational guidance. coordination. and lnonitor lhe implementarion of the
Schcnre.

(2) The Steerin!. (hnrmirrec shall bc presiclcd or cl br rhc ('hie l' Secretarl. J&K or by an
olljcer not b!'lo\\ tlre rank ol'Additional ('hicl' Secrelan nor.ninared b1, tlre Goverrunent
and shall complise o1'lhe lbllor.l.ing nternbers. namell,: -

(i) Secretary of the Rural Developnrent and panchayati Raj Departntent.

(iit l)rincipal Secrctaries or S!'crcrarics .t Finance, Forest. Jal Shakti, Revenue,
Public Works. Agricultur.e Productior.r. T ribal Aflhirs. Social Welfare, Labour.
I-arv. Justice and Parliamentarl Allhirs Deparlnrents of'.lammu & Kashmir.
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(2) The terms and condirions subject ro uhich rhe chairperson and members of the
council mal be appointed and thr' time. place and procedure of the meetings
(including the quorurn at such mec.tings) of the ('ouncil shall be notifled separately.

(3) l he duties and lunctions of the union territorr of'Jammu and Kashmir Gramin Rozgar
Guarantee Council shall be as under:

(i) ad'ising the Go'emment on all rnatters conceming rhe Scheme and its
implementation in the LJT:



liii) Direclor. Rural Developrnenl Jammu'Kashmir.

livr Special Secretary / Additional Secretarl.. Viksit Bharat-Guarantee for Rozgar
and Ajeevika Mission (Gramin) Scheme.

(\) Subject Ma[er Experts to be nominated bt the Govemment:
(vi) Members l'runr Technical or Research Institutions to be nominated by the

Covemment: and

(vii) Repr!.sentalir c'ol'thr, Ministrl ot-Rural l)cr elopment. Cor ermuenl ollndia

(3) T'he Steering ('onrnritrer-- shall-

(i)oversee union territory uide planning and conrergence u,ith other programmes:

(ii) review ofdistrict perlbrmance and ensure linrely preparation of the aggregate UT
plan;

(iii) coordinate with the National Level Steering Cornmittee and implement
directions issued therellonr:

(i\')suppon digital slstenrs. nrorritoring an.angenlents. and process improvements at
the UT ler el: and

1v; perlbrm such other I'unctions as mav be assigned to it hy the UT Govemment.

10. IntermediotePanchayats

qz
1. The Panchalats at rhe districr. interrnc'diate and rillage levels shall be the principal

authorities lbr planning. irnplernenlation and nronitoring ol'the Sr:heme rnade under
the Act.

2. The Panchal'at aI the districr level, shall ove'rsee and coordinate implementation of the
Sclrerrre in the district. including linalisation and approval of the aggregate district
leve.l plan, super'ision and monitoring of works. ensuring convergence, and perfonn
such other lunctions as nray be assigued to it b1,the Government.

3, The Panchaval at lhe iulemrediate level. shall prclare and llnalise the agg;r egate Block
level plan. suppon (iram l)anchalats in planning and implementation. supervise
works at craru Panchal'at and Block lc'r els. and lhcilitatc' convergence with line
depannrents.

4. Annual plans rvould be plepared on the basis ol thc nornlati\.e allocation.
5. 'fhe Grarn Panchal at shall register lrouseholds. r'eceirc and proccss applications lbr work,

prepare the Viksit Gram Pancha\al Plans. exccute the rrorks assigned to it. maintain such
records as rrra1, be specilied b1 tlre Go'ernntent. ancl discharge such other
responsibilities as nrar be enlrusled ttt it undcr thc Schernc.

District Programme Coordinator (DPC)

l. District Developmenr Commissioner shall be designared as the Districl

11.
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Programnre C'cxrrdinalor Ibr t5g 1r1r,.,r.ntation ol'the Scheme in the district.

2. The District Programme ('oordinator shall be responsible lbr rhe implemenlation of the
Scherne in the districl in accordance u ith the pror isions ofthis Scheme and the rules made
thereunder.

3. The functions of the District Progranrne coordinator shall be as tbllows. namely:-

(i) the District Prograrnme coordinator shall be responsible lbr the consolidation
and finalisation ol'the district aggregale plan and shall cx,ersee convergence,
inrplenrcntal ion and tnonitoring ol' the Schenre al the district level in
accordance u itlr thc pror isions ol'llre Act:

(ii) the Districl Pro_urantrle (loordinator shall ensure compliance with the
provisions ol'this Schenrc and u ith rlre direcrions and guidelines issued by the
Central Go'e,lne,t and the Co'em,tent ofJa,rnru and Kashmir. a,d shall
accord such administrative sanctions and clearances as may be required for the
timely and elrecti'e irnp Ienrentat ion .f'rhe Scherne. including those relating to
dirital. geospatial and ntonitoriltu slstL'nts:

(iii) the District Progranrnre c'oordinaror shall coor<iinate uirh Aclditional District
Prograrnnre Coordinator. Proqrarnnre Ofilcers. and shall revieu., monitor and
supervise their perlirrmance using tlre rrronitoring tlantework. management
inlbn.atiorr s) sten1 and accountabilitl, mechanisms established under Act and
the Scherne;

(i\) thc District Progranune coordinat.r sha ll prepare conduct periodic inspecrions
ol' il'orks urrderlaken rrnclcr the Schen)r-. cnsurc adhcrence to quality and
productiviq standards. and shall rcdrcss lhe grierances ol'applicants tluough
digital public inliastrucrure and dc-signated grierance re<Jressal systems
issued/notified b1 the Central Cor emnrenl.

'1. The District Progranrrne c'oordinaror. shall prc-parc an aggregate plan lbr the district
under h is.iurisdiction b)'consolidating the approvcd Viksit cranr panchayat plans and
aggregated Block Plans and the Proposals reccir cd lionr rhc Dislricr pancha).ats.

'1,?. ,\dditional District l,rogrilnrure ( oortlinator

l. E'ery District Prograrnme Coordinalor shall be assisted by an Additional Districr
Proglanrrne Co<lldinator.

2. ]'he Additional Disrricr Progranrme Coordinaror shall assist rhe District programme
coordinator in prcpa'ing and aggregating thc plan l'.r thc disrricr under his
.iurisdiction b1 cr,solidarirg rhe approrcd Viksir Grarn panchal.ar plans and
aggregaled Block Plans and lhe proposals received tiom District panchayats.

3. The Additional District Progranrnre ('oordinator shall assist rhe District Programme
Cloordinator in nranaging the Hunran Rcsourcc. issucs trrrder tlre schetne.
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13. Programme Officer (lllock l,evel)

1. At e\ eD Panchal at at inlermediatL. ler el. Illock I)r""r elopurenl Ollicer shall be the

Plogranrme OIIcer at the panchar at at iuterurediatc level.

2. The Plograrnrne Offlcer shall assist the Panchal at al the internlediate Ievel in discharging

its lunctions under Act and the Sclrenre made thereunder.

3, The Prograninre Olllcer shall be rcsponsible lor nratching the demand lbr ernployment
uith the emplolment opponunities arising liom sorks in the area under his j urisdiction.

4. The Programrne Oflicer shall prepare au a_ugregatc plan lbr the Block under his
jurisdiction b1 consolidating thc appro\ed Viksit Gram Panchayat Plans and the
proposals receil'ed from intennediate panchal ats.

5. Without prejudice to the generalit)' of sub-section (2). the t'unctions of the Programme

Ofticer shall include-

(i) nronitoring all uorks and projects undertaken h1, the Grarn Pancha;-ats and other
irnplementing a_eencies \\'ithin the Block. ensuring alignment with the Viksit Gram
Panchal'at Plans:

(ii) sanctioning and ensuring pa)'lltent ol' unernployrnenl allowance to eligible
households in accordance u ith the provisions ol'this Act:

(iii) ensuring pronpt and fair payrnent ol'u'ages to all labourers employed under
the Schenre uithin the I]lock. including lhrough digital aud biomerric
authenlicaled pa)'ment svstenls. as rnal be specilied b1' the Central Governnent;

(ivJ ensuring that regular social audits of all works within the julisdiction of each

Gram Panchayat are conducted b1' the Clran: Sabha, and that timely and

appropriate action is taken on objeclions and findings arising frorn such audits;

(v) dealing pronlpll) u'ith all complaints and grievances relating to the

implemenlation of' the Schc'mc u ithin the Block. through the grievance redressal

rnechanisnrs established under sub-sc.ction ( I ) ol'scction 25 ol'this Act;

(vi) ensuring thc gl'o-tagging. digital rr-.cordirrg. aud rnanagenrent inlbrmation
system reporling ol'all uorks undcnaken within the Block. and compliance with
monitoring. productivitl. and transparencl' li'anreuork. specified by the Central
Governmeltl under this Act;

(viil lacilitating inter-depannrental conrergence at the Block level to support

saturation-driven planning and thc. crecutiun ol'works under the Schente; and

(viii) any other lunction as nral' be assigned to him by the Disrrict Programme

Coordinator or the [-lT Govemrnent under this Act.

6. The Programrne Olficer shall perlbrnr his lunction under the direction. conlrol and

superintendence ol' the District [)rograrlnre Coordinator/Addit ional District
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I)roglarttnte ( oord iltat ()r.

74. Responsibilities of G ram Panchalat

The Gram Panchal at shall be responsible fbr-

15.

(i) registration olhouseholds and issuance of Cranrin Rozgar Guarantee Cards;

(il) receir ing u'ork applications and maintaining records of Grarnin Rozgar Guarantee

Cards:

(iii) preparin-u the Viksit Granr Panchal at Plans:

(iv) every Gram Panchayat shall. atier considering tlre recomrnendations of the Gram
Sabha and the Ward Sabhas. keeping in vieu,of tlre demand for works, prepare a

Viksit Crarn Panchayat Plan on saluration basisl

(v) Annual plans u'ould be prepared on the basis ol'the normative allocation.

(viJ the Programrne Olllcer shall allocate at least fifi1' percent. of the works in terms

of its cost under the Scheme to be implenrented through the Gram Panchayats;

(vii] Ihe Programme Officer shall supply each Gram Panchayat with-
a. the muster rolls for the works sanctioned to be executed by it:

b. a list ol enrplol'urenl opportunities arailable elseuhere to the residents of tle
Gram Pauchal at:

(viii) Ihe Gram Panchayat shall allocate emplol'rnent opporlunilies antong the applicants

and ask them lo reporl lbr uorkl

(ixJ the works laken up by a Gram Panchal,at under the Scheme. shall meet the required
technical standards and rneasurernents:

(x) erecuting u'orks allotted to it bl thc Progranrnre Oflicer: and

(xi) a Cranr Panchayat ma1'take up anl'*ork under the Scheme from Viksit Gram
Panchayat Plan *ithin the area olthe Cram Panchayat, as may be sanctioned by
the Programme Officer.

Social Audit by Gram Sabha

1. 'l'he Granr Sabha. shall nronitorand rericri lhe !'xccution ol all u'orks undertaken under

the Scheme uithin the jurisdiction ol the Granr Panchatat. in accordance with the

plovisions of this Act.

2. The Granr Sabha shall conduct regular social audits ol'all uorks taken up under the
Schenre u'ithin the Grar:r Panclravzrt. as issuL'd/ nol ifl ed br the Ccntral Covernment.

3. The Cranr Panchal at shall ntake ar ailablc. to the (.iranr Sabha all records and documents
required lor conduct ol' the social auclit. including nruster rolls, bills. vouchers,

measurement books. sanction orders. digital records. geo-tagged photographs. and all
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other connccted books ol'acc()l.lnt aud papcrs. *hether rnaintained in plrvsical or
clcctrorrie lorrn

('HAP'TT:R \'I - R}-CISI'RA'I'I0\ A\I) IT()7-(;AR (;T ARA\TET: CART)

16. Registration of households

1. Household Registration-The adult rnenr her ol'er en household residing in any rural area
and r'illing to undertake unskillcd manual uork. nral subrnit the names, ages and
address ol'the household to the Grant Panchalat uithin rvhose jurisdiction they reside, for
the purpose ofregistration of the hor.rsehold and issuance of a Gramin Rozgar Guarantee
Card.

Special (iramin Rozgar (iuaranlcc ('ard. u hcr.e lhc.jotr sccker is-'2

(ut lt singlc \\onton: or

ri',r l ncr't'r) lith dislhilrtr: .,r'

(c) llcfs()ns ltborc sirtt \ci.lt\ (rl lr!c: r)r
(d) a relrascd honrlc.l labLrurcr. rlr

(c) l lrc'rsorl bclouring to u I)anicrrlarh VLrlncrablc lribal Cr.orrp: r,r
(li a transgcnder }rerson.

3. The Special Granrin Rozgar cuaranlee Card ol'a distinct cotour. shall ensure special
protection in the providing u,ork. q,ork e'aluation. and worksite facilities, as

applicable.

17. Issue of Gramin Rozgar Guarantec Card

L It shall be the durl' of the Grarn Panchal at. alier rnaking such enquiry. as it deems lit,
to issue a Granin Rozgar Guarantee ('ard *'ithin lilieen days fionr the date ol'receipr
of such application. conlaining thercirr a unique (iranrin Rozgar Guarantee card
number uith derails ol'the registercd adult rnenrbers ol'the household, their photos.
Bank or Post ollice account nurnbcr. insurance policy number and the Aadhaar
numbers, if an;..

2. The Granrin Rozgar cuaranree card issued. shall he'alid lor three 1ears, after w.hich
it nral be rerresed afier duc I erilication.

J. No Gramin Rozgar Guarantee card shall be carrcelled exccpt or any olrhe fbllowing
grounds-'

(a) where it is found to be a duplicate.:
(b) uhere the entire household has pernranentlv rnigrated to a place outside the

.jurisdiction o1'the Cram l)anchavat and no longer residcs in the village; or
(c) \.\'here all adult metlbers ol'the registcrcd household are deceased.

Ihc l. l (iorertttrrcn( shall nrake ilnlr'rucnrenls lbr updating the lollor.ing dctails in
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18.

"19.

the cramin Rozgar Guarantee ('ard .egularll uhile rnentioning the ke1 guaranrees under
the Schenre are clearlv listed as tbllor.r.s: -
(a) nunrber ol'da1's lor r.l hich u.or.k u,as clen:anded:
(b) number ol'da1,s ol'rvork allocated:
(c) description of'the uork allocated along u.ith lhe musler roll number;
1d) measurement details:
(e) unenrplol'rnent allou,ancc. it'an1 . paid:
1fi date-llise amounl of u.ages paid:
(g) dela1, contpensation paicl if'an1,:
(h) assel provided, il'anv.

5. El'er1 u orker shall hare an opporrunitl ol'being heard and register any grievance
either oralll' or in u'riting. at all implementalion le'els for disposal as per the
provisions of the Griet.ance Redressal Mechanisr:r under lhe Scheme_

Issuance of Gramin Rozgar Guarantee Card in Case of Distocation

1. Notwithstanding anything contained in this Schedule. in the event of any national
calamiry' such as llood. cl clone. canhquake. elc. resulting in mass dislocation of rural
population. the adult rnenrbers ol'rural housc.holds ol'areas so allected nray_

a. seek lb' registralion and get (irarnin R.zgar Guarantee card issued by the
Granr Panchalat or Prograrnnrc oflice' or'the area of temporary relocation:

b submit *ritten or oral applicati.ns rbr u.r'k lo lhe l)r.granrme officer or the
Gram Panchal,at olthe area ol' tenrporan. rc.localion: and

c. apply for re-regislration and rc.-issuance of'cranrin Rozgar cuarantee card in
the event of any loss or deslruction.

2. fhe details of such Gramin Rozgar Guaranree cards shall be intimated ro the District
Programme Coordinator/Additional Disrrict prograrnme Coordinaror.

3. ln the event of restoration of normalcl. the Granrin Rozgar Guarantee card so issued
shall be re-eudorsecl at ori,qinal place ol'habiration ancl clubbed wirh the original
Grarnin Rozgar Cuarantee Card on being retrieved.

4. The number of'da1s of'emplolnrent pro\ ided shall be counted uhile conrputing 125
da1's ol guaranteed enrplol.mr-.nl pcr household.

E'er1'adult nrenrbcr ofa registerc'd household *lrose,anre app!'ars in the Gramin
Rozgar Gua'anlee card. shall be ontitled t. appl1, lbr unskilled nranual work under
the Schenre: ancl e'ery such application shall be cornpulsorily registered. and a receipt
issued u,ith lhc dale. u hich shall bc entc'red irr the gi.r.cn digital platibrnr.
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2. The l..l l shall 1;roactir elr r e.il,r
proYidc thljnt \\'ith \\ ork.

the rcquireurcnts ol'thc Vulnerable Croups and

3. Application lbr uork mar he,ral or urinen and rnade ro the cram Rozgar Sahal.ak
or Panchar at sL'c'eran or to thc (irarn I)auchal at or to the l)rogramme officer or any
person aulhorised bl the U.l cor crnmenr or through digital platfonrrs, or tluough any
other nleans authorised b1, the U'I Governtnent.

4. Applications for u,ork may be filed individualll.or for a group together.

5. There shall be no linr it on the nunrber ol'dar s ol' emplol nrent fbr rvhich a person ma)
app11. or on tlre nurnber ol'da1s ol'cnrplor nrent acrualll. pror ided ro him sub.ject to
llre aggl'r'gatc gual'anlec ol- the houschold.

6. Nornralll,. applications tbr uork ntusl be lilr at least six da1.s of'continuous work.
7. Provision shall be made in the Scheme lbr advance application, that is, application

which nray be submitted earlier than the date lionr *,lrich employrnent is sought.
8. Provision shall be made in the Schenre ibr submission ol'rnultiple applications by the

same person pror ided that the corresponding periods lbr u.hich employment is sought
do not or cllap.

20. .{llocation of \l ork

1. The Grarn Panchayat and Progr amnre oflicer shall ensure that every applicant shall be
provided unskitled rnanual u'ork in acco'dance uith the provisions of the Scheme
uithin I'illcen dals ol'receipr ol'an applicarion rrr rhe date lior, u'hich he seeks q'ork
in case ol'adrance application. u'hichercr is later.

2. Prioritv shall he given to \\'onren in such a \\av that at least one-rhir<j olthe beneficiaries
shall be women *ho have registered and requested fbr wolk. Eflbrts to increase
participation of'single u,onren and lhe person with disabilities shall be rnade.

3. Applicants rnlro arc prorided *'itlr u.rk shall be so intinratcd in uriting, by means of
a letter serlt to hirn at the addrcss sircn in tlre (irantirr Rozgar Glrarantee Card or
through anv otlrer ell'ective nrodL' ol' colnnlunicat ion or b1' a public notice displayed
at lhe ol1ice of the Panchal.ats at district. intermediate or Halqa panchayat / Gram
Panchayat level.

4, A tist ofpersons who are provided with the *ork shall be displayed on the notice board
of thc IJalqa Panclrat'at / (irant l)artcharat and at thc ollice ol'the Progranrrne Oftlcer
and ar such olher place as llre l)r.urtunnre olrcer nray dcem necessary and the list
shall be open lil'inspection br thc tll (iorer.nnrent ancl an1 interesled person.

5 As far as possible. the emplovntent sha ll be pror idcd u ithin a radius of til'e kilometers
of the village u,here the applicanr resides at rhe time of appll.ing.

6 A tlc$ utttk ttt'ttict lhc Scltcnrc crtn trc conrn':cnccd il lrt lcust ten lttbonrcls becorrre
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available lbr uork. pror idcd thar this corrdirion shall nor he applicable lbr neu works. as

dcternrincd hr the (iorernnrent. in hillr arcas lnd irt respccl ol' al'tirrestat ion u.orks.

7, ln case the ernplol nent is pror ided ou(sidr- the' radius ol' fir'e kilomelers. the labourers
shall be paid ten percerrt olthe uage rate as extra \\ages to rneet additional transponation
and expenses for living.

B. A period ol'emplovment shall bc, lbr at lcast six da1,s continuousll,. u'ith not more than
six davs in a ,*'ee k.

CHAPTER VIII - MUSTER ROLLS, ATTENDANCE AND MEASUREMENT

21. Muster rolls

1. The rnuster rolls lirr uerks undertaken under this Schcnre shali be rraintained through
digital sYstelns and shall conrplv rvith the lirllourng requirements-

Eacll muster roll shall be in English and the local language and have a unique
eleclronicalll generatecl idenrity nunrber' (e-rnuster) issued through the
management inlbnnation s) stent. l he nluster l.oll shall include the narnes of all
uorkers uho hare denanded or been allocated u.ork and shall be authenticated by
the authorised lunctionarl ol' the (jraut Panchal al or lhe Programlne Ofticer.

b. e-Muster Rolls shall be'processed br oflicials in the manner stipulaled under the
relevant uuidelines.

27. Attendance recordiug

l. A(tendance al the worksite shall be rccordcd daily by. an authorised person using
biornetric atlendance svstcms. and all attendancc' details shall bc. rnade available for
public vie*ing on a daih basis through thc designated nranagentent infornralion
s) stenr.

23. Nleasuremcnt of u ork

1. Pal ment ol'u'ages shall onlr be made based on measuremcnts taken at the u,orksite by
aulhorised technical persomel rl,ithin three dars of the closure of the ntuster r.oll, and
lecorded digitallr through srsrerns inlcgratcd rlith the designated management
inlbrmation s1'slenr.

2, l'he Gor erntnent shall ensure the deplor ment ol'adequate technical personnel to enable
titnell rneasurenrcnl. Suitable persons rna)' bc trained and depioyed. u,ith delegated
technical responsibilitic's. and shall be paid uagcs ar skilled rales.

( ilAP',il.)t t\ - \\ .\(;t. I,{\ \il.t\'t' \\t) t)t.t. \\ ( o\tpt..\sA'il()\
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21. \\ age par nrrnt

l wage rate to be paid to the u'orker u ill be decided and notilied bv the c--entral
(iovernnrent.

2. the disbursement of daill' uages shall be rnade on a weekly basis or in any case nor
later than a lbrtnight afier the date on uhich such work u.as done_

25. Ifode of par ment

T'he pal nrr'nt of'u ages shall. unless so exernpte<J b). the ('entral Gor emrnent. be nrade
through the indir idual sar inss accounrs ol'lhc r.r orkcrs in the r.elc.r,anl Banks or post
C)llices

Delal' compensation

1, ln case rhe pa) lnenl of'u'a-ues is not rnade w.ithiu filieen da1's fronr the date of closure
of the nruster roll, the u'age seekers slraI be entitred to receive payment of
cornpensalion lor the delay. at the rate o10.05% ofthe unpaid u,ages per day ofdelay
beyond the sixteentlr day of closure of nruster roll.

2, An1'delay irr pa1'nrent ol' conrpcrrsat i<ln bev.ncl a period ol'lif'teen days from the date
it becorres pal able. sha ll be considcrcd irr lhc sarne rnanncr as lhe delay in pay.ment of
\\ agcs.

3. For the purpose ol'cnsuring accounrabilitl irr payntent ol.u,ages and to calculate
culpability' ol'r'arious functionaries or agencics. the [Jl shall divide the processes
leading to delerrninarion and pa5'urr,t o| u agcs inlo r arious stages such as. -

4. "l he' compur.er s'stcnr shall har c a pro'ision to autonralicalll calculate the
compensation pal able based on the date ol'closure ol'thc nruster roll and the date of
deposit of u,aues in thr. accollnls ol the ,,vagc scekcrs.

5. District Progtanlnre Coordinator. Additional District Progranrnre C6ordinalor and
Prtlgranrnlc'Olllcer shall par the corrpcnsation upl'ront atft.-r due .rerilicarion r,l.ithin the
time limits as specirled abore and rcco'er the compensation arnount 1iom the
lunctionarics or agencics uho are rcsponsiblc lirr the delal in pal,nrcnr.

6. The nuurber ol'dals ol'dela1 , the conrpensatirr.r pal at.rle and actually. paid shall be
rellccled ir.r the' Managenrenl lnlornrat ion S).sreur.
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b. computerizing thc nruster rolls:

c. computerizing the nteasurerrcnls:

d. generation ofwage lists; ar:d

e. uploading Fund Transfer Orders (FTOs). and specif stage-wise maximum time
limits along u ith rhe firnoionary or agency r.r hich is responsible lor discharging
the specilic lunclion.
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1. I('an applicant lirr cmplor menr undcr rhc Schenrc is not pror ided such ernplol.rnent
uithin lifteen dals ol'receipt ol-his application seeking empkrnrent or from the date
on $hich the emplol'menl has been sought in rhe case ol'an advance application.
u'hichever is later. he shall be entitled to a dailr
accordance rvith the provision ol'this sccrion.

unenrplovrrrenl allouance in

2. No such rate shall be less than one-lirurlh ol'the notilled wagc rate fbr the lirst thirty
da1's during the linancial rcar and nor lcss than one-halr'ol'the u,age rate lor the
rentaining period ol'the linancial \ ear

28. Procrdurc

The unenrployrnent allouance pa'ablc to rhc houschold of'an applicant jointly. shall
be sancrio'ed and disbursed b) thc l)r.grar.nrc ollicer or such local authority
(including rhe Panchal at ar rhe Disrricr. internrediare or. panchal.at level).
E'ery pa1'ment ol' unemplol'ment allo$ance shall be made or otl'ered not later than
fifieen davs lrorn the date on u hich it becante due filr par menl.

29.

CHAPTER XI - CATEGORIES OF WORKS & ELICIBILITY CRITERIA FOR
INDIVIDUAL BENEFICTARY WORK

Works & Categories under the Scheme-

1. Focus of the Scheme-('lass ilication ol'works: '['hc Schc'u.re shall lbcus on lhe
Ibllouing caleuorics <tf'uorks. as idcntilicd in thc Viksit Cr.anr Panchalut plans and
aggrcgated into thc Viksir lllrar.at National [tLrral Inliastructure S(ack.

2. the $orks ro be raken up undcr the Schcrnc. shall lall under thc lbllouing categories,
together s'ith their (henratic lbcus and intended outcolltes. nanrell.:_

A. Categor), l-Vl'ater-Related Works (for Water Securityf

The lircus shall inclutlc c.nsen'ation. irrigati.n. ground*ater recharge, source
sustainabilirl. re.jutenation ol' \\arer bodies. uatershed development and
afforestation and the lltustratit,e u,orks include-

(i) construction of canals. llood or di.r.ersiorr channels. check dams, gully
plugs and undcrgrour.rd d1 kcs:

(ir) construction or rcjurenalion ol'pouds. percolatiorr lanks, recharge pits,
recharge shalts. injection * clls arrd associatetl u,ater lra^.esl.ing structures;

(iiiJ irrigation open uells. nt icro- irrigation charrnels and field water
distlibution s\ str:nts:

(ivJ reclanration of' conrtrrunitl, u atcrlogged landl
(vJ altbrestation and plantaliou works linked with soil and moisture
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consert'ation: and
(vi) rooflop rainwater han'esting and olher decentralized
(r,ii) recharge s\ stents.

Intendcd oulconrcs-Slre ngthen ing ol \\atcr securitr through integrated w,aler
resource n)anagentcnt. reclrarge and conscrlation lbr lorrg_lerm climate
resilience.

B. ('atcgon ll-('orc llural lnfraslruclirre_

'l'ht-'nralic lircus shall includc core cir ie . soe ial. qo\ crna,ce and se^,ice-
clelir e.r inliasrruclurc rclatirg to cducation. hcalth. drinking uater. sanilation,
connecri'it). reneuable energl and corn,runity services and the Illustrative
u orks include-

l)

(r) construction or upgradation ol rural roads. culve(s. cross_ drainage
stnrctures and r illage connectivitr. lacilities:

IiiJ cot]s(ructiotr ol'(iranr Pancha'ar Bha*.ans. Anganu,adi centres, rural
libraries arrd orlrcr public buildingsl

Iiii) corslruction of school inr'rastructure. including kirchen sheds,
additional classroonrs. laboratories. compound walls and
plal grounds:

(iv) crenlatoria arrd conrntunilr inli:rstructurel
(v) solid and licluid uasre nlanaucntcnl assels. including stabilising

ponds, contnrunitl sanitan. conrplcxes. arld waslc segregation and
collection centresi

(viJ installation of solar lighting systems and other reneuable rural energy
infrastructure:

(viiJ village parking areas, transport sheds and other common rural amenities;
(viii) rural housing uorks perr,issibre under the schemes of rhe central

(;o\cnrntcnt. irrcluding thosc perntirrcd ulrder the pradhan Mantri
Au as Yojana -.-Granrin: and

[ix) r'epair and lraintenance ol *,.rks crealed under the Jal Jeet,an Mission
lbr ensuring water suppll .

b. Intended ourconle-c'rcation of rirundational ci'ic and social infrastructure
ensuring basic anrenities. inrp,o'ed scLr ice acccss and enhanced quality of tife in
rural areas.

C. ('atcgor-v I I I-L ivelih ootl -rrlatcd lnli.:lsf ructurc-

Thenratic tbcus shall include producti'e assc'ts and facilities that enhance rural
li'elihoods rhrough agriculrure. li'esrock. l'ishc-ries. r'alue adclition. skilling
and enlerprisc der cloprncnl iind the Illusrratir e uorks includc
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(i) construction ol' train ing-cutu-skill dcrclopr.uent ceutres and vvork
sheds lbr lir elihood acrir iries:

(ii) rural haats or weekly nrarkets and other market infiastructure:

(iii) fbod grain slorage buildings. agricultural produce storage structures,
cold storage units and olher agri-r'alue chain inliastructure:

(ivJ buildinrs fbr Sell'l1c'lp (iroups and fr,derat ion-level insritutions;

(vJ cornpost struclLlrcs. including vermicomposl and NADEp units;

(viJ det'elopment ol' sihipasture grasslands. dain, inlrastructure and
shelters lbr catlle. goars. pigs. poultry. and other lir estockl

(vii) lisheries-related inliasuucture. including lish drying yardsl

(viii) raising ofnurseries and production ol'building material; and

(ix) lnlegraled projecrs prontoting circular.and cyclical econonry models,
as tnal be appror.ed by the Central Govemntent.

b. lntended outcorne-strenglhening of susrainable li'elihoods. r,alue addition,
enlelpr ise det,elopment and sr_-lf-r-eliant rural econornies.

D. Category l\'-Special *orks to mitigate Ertremc Weather Et.ents and
Disaster P rcpa red ness-

a. Thenratic lbcus shall include disaster risk reduction. clinrate adaplation. and
prolection ol'rural comnrunitics and assets fiorn Ilooils. cyclones, stonls,
droughts. landslides. lbrcst flrcs and other cxtreme \\ eather events and the
Illustratir c rr orks include

a. conslruction ol' cl,clone slrelters. llood shelters and utultipurpose
disaster resilient structures:

b. construction of diversion channels. embanknents and other disaster_
mitigatior: u orks;

c. slabilising ponds and $.ater structures lor flood ntanagenlent;
d. post-disaster rehabilitarion. restoration and repair of rural roads and

comntunit) assets:

e. windbreak and shelterbeh planrations: and

f. Ibrest lire rnanagernent u,orks. including lire
g. breaks. tuel bufl'er zones and allied mcasures.

b. Intended Outcotne Crcalion ol' clinrate-rcsilicrrr
$ ithstanding c\tt.cntc ucathcr eorrrlilions.
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3. Anr other public rr ork rr hrch nial bc notilicd h\ thc Ccnlral Covernnrenl.
4. Maintenance ol'rural puhlic asscts created under thc Acr.
5. Works lbr individr.ral benc'llcialies. irrcluding hut not linrited ro housing- related works

under the Pradhan Mantri A*aas Yo.iana-c ranr in. san ita( ion-related uorks. and
otlrc'r benellciarr'-olicrrted der cloprlenlal \\'orks undertakcn under variclus schernes of
the c'entral Go'ernrnent f'rorn tinre ro limc and expressll notilled for inclusion
tunder the scheme. nrav also he taken up.'l'hc eligibilitv ol'such henellciaries shall be
as notitied b1 the ('entral Go\cnlnrcnt. aligncd uith the eligibilitr crireria specilied under
the respecti'e cenlral Go'ernment schemes. uith all such works conlbnning to the
nonns. standards and guidelines issued b1 the Central Covemment.

30. Eligibilitr Criteria of the lleneficiar.r for lndir idual IJenefician. \\'ork -

\\'ithout pre.judicc to thc scncralit\ ol'thr irbor c. rr or.ks crcalirrl.t itrtlir iclLral asscts as notilied b\
the C'entral (iorc'rttrtrenl slrall bc plioritisctl orr Iuntl or honrcslsucl orrned bt lrorrsehplcls
bc longin r.I to

.r thc S.ltc.ltrlc.l ( :r't..s.

lr tlre Sr. heJ Lrle .l lril'e:.

c. rlotllutlie tribe::

d. derrotillr,d tlibts:

(r' L'coll()ll)icilll\ $cltkcr seeti0t'ts ()l llrc s()cicl\ lrs identiliccl [rascd i)n critcria notilled bt.
lhe ( cnlrill ( ior eIr)l])r-'rrl:

f. l orrren-ltearlcrl ht,Lrseho ltls:

g. horrscholtls hcaclcd lrr l)ers()t]s \\ ith rlisrrLrilitics:

h. berrc ll ciarics ol'lurrtl rclilrrns:

i. benclle ialics urrtlcr thc'l)rlclharr Nfantri .Aulas Yo.iartr (irarnirr (l)N4r\y-G): and

1. bcncliciarics Lttttlcr thc Schc,ltrlcd Ilihcs rrrrti othcr Iraditionul l:olcst l)uellcrs
(Rce(r!niti(rn trl l rrresl llightst .\ut. l()l)(\ (l (\l l()0ri. llt(l

afler exhausling the eligible bencficiarie's undcr the abovc catcgories. rlrrrks rnav be takep up on tlre
lands of small or rnarginal lanners as identitied on thc basis ol'cliteria notilied by the Central
Covernment. subject to such conditions as mal he notilied b1' the Ccntral Govemlnent. including
the requirement that such houselrolds possess a ralid job card and ha\e at least one adult
rtrenrbel uilling to rrork on the projcct under.taken on lheir land or homestead.

( ll,\I''t'tatt \II - \1 ()t{Kst'r[. \t.t\ \(;ll\tt.]\T.\\t) s.\].t,TY

31. Facilities at s orksitrs

l.l'or the purpose' ol-transltarcnc\ tt thc uorksitc. the lolloraing shall be ensured-
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l I'he lacilities ol'sale clrinkinu rtater. shade lirr children and periods olrest. firs1 aid box
rrilh adecluate nraterial for crrrr'rgencv tr!'atl]'rL-lrt lilr nrinor injuries and other health
lrazards connected u ith the *'ork being perlbrnred shall be provided at the worksite.

3. In case the nulnber ol children belou the a-qL' ol'fi\'e vears accompanying tl.re u,ornen
uorking at an1 sitc is llre or nrorc. pro\isions shall hc nrade to depule one olsuch
uomen u'orkers to look alier such children.'l'hc person so depured shall be paid wage
rate.

32. Safetl and acciden ts

l. If any pe'sonal injurl is caused lo ar) pel'son enploled under.the Scheme by any
acciden( arising out ol' antl in tlrc course ol' his cnrplol mcnt. he shall bc entitled to
such ruedical lroatmr-'nt as rcqrrirr--d. lice ol'cost.

2. where hospitalisation of'the injured worker is necessary. the Govemmerrt shall
arrange lbr such hospitalisation including acconrmodation. treatment. rnedicines and
pa)rnent of daill'allouance u.hich is rrot less rhan hall'of the $,age rate.

3. If a person enrplol'ed under the Schenre nreets u'ith death or becornes pemranently
disabled bv accident arising oul ol'and in rhc coursc ol'ernpkll.nrent. he or his legal
heirs. as tlre case rnay bc. shall be paid b1 thc irnplenrenting agenc) an ex-gratia as
per entillenrenl under the l'rudltun Mutttri ,\uruk,sltrr Bintu yoluntt or as may be
notitied b1 the ('cntral Go\ cnu.uenl.

4. Ifan1' personal injurl is caused b) accident ro a child acconrpanf ing a person u,ho is
etnplol'ed under tlte Scliertte. such pcrson shall he entitled to ureclical tleatment free of
cost; and in case ol'death or disablenrcnl ofthc child duc ro rhc said accident, ex gratia
slrall bc paid to the l!-gal guardians as clclcrtnine(l br lhc (jor ernn:ent.
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a. rhere shall Lrc a pr'<r.lecr initiation meering in uhich iarious plo'isions olthe work
shall be explained to the uorkers:

b. a cop1 ol'the sanction u.ork order shall be available lor public inspection at the
worksite:

c. measurenrenr record oleach r.l'olk and details o1'the workers shall be available for
public inspection:

d, a Citizens Inlormarion Board shall bc. put up at e\ ery *orksite and updated
regularlf in the r.nanner specilled br the C'entral Go\ erunlent:

e. the ligilancc and luoniroring ('onrnitrce sel up according to the instruclions of the
Cenlral Go'emmenl mal check all uorks and its c.r,aluation report r.l.ill be recorded
in the Works Regisler in the lbmrat specilied b1, the Central Govemment and
submitted to lhe Gram Sabha during rhe Social Audir.



CIIAPTEI{ XIII - ITESTI{ICTI()\ O\ I \DIIIT'T.,{KI\G \\ oIIKS I)TIRIN(; PEAK
ACRl('t Ll.t RAt_ s!_ASO\S

Notification of Peak Agricultural Seasons33

3il.

35

l. The co'emnrent shalr. in ad'ance .f'each lrnanciar 1,ear, notifl. a period or periods
aggregating to sixq'da1's in a l'inanciar 1,ear. co'ering the peak agricurtural seasons of
sor.r'ing and han'esting. during uhich no u,orks under the Scheme shall be undertaken.

Area-Specifi c Notifi cations

TIre Gor ernment nra' issue distinct notir'ications for difr-erent areas of the union
territor)' of Jammu and Kashmir. incruding districts. brocks or Gram panchayats,
having regard ta-

a. agro-climalic zones:

b. local pattems of agricultural aclivities: and
c. such other relevant factors as may be considered necessary

2. E'ery notification issued under this pro'ision shafl have binding effect for the purposes
of the Act and lhe Scheme.

Prohibition on Works during Notified periods

AII authorities responsibre lbr pranning. sanctioning or executing works under the Scheme
shall ensure that no work is undertake. du.ing tlre periods notified as peak agricultural
sea50ns.

36. Scheduling of \\'orks

CHAPTER XI\'- ESTI]\IATE, SANC'TIONING AND WORK EXECU'IION

37, ESTI]\{ATES_

-l'echnical 
[]stirnales and Stantlards lirr \\iorks [ircrr *ork undcr this Schenre shall

ha'e a lcchnic,l cslinratc antJ rJc:igrr sarrct i.lrr.'t'r h1 an autrrority. authorised by the(ior er,urenl. based .n lhe tiarnerr.rk alisncti rr ith the Viksit Bhar.at National Rural
Infi'astructure Stack.

2. For works inrohing construction. appropriatc labour-intensire technologies,
clepc'ndinu upon th!' ar ailatrilirl
ernplovcd (o tltc c\tent ll'asiblc.

ol' labour lrntl lhe Lrse ol' local rraterials. shall be

l. The Programme oflrcer and other imprenrenting authorities sha . u,hile approving the
aggregated Viksit Gram Panchal'at Plans and scheduling works. ensure that all works are
Iaken up onll,outside the notifiecl peak agricultural seasons.9ry
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3. Bills of quantities shall usc clear aud courmonll
lransparcncl f'or al I stakeholders.

lu'rdclstood lerminologl to cnsure

s\ slent.

38. .\dministratir r . Technical and }-inancill S:rncliuns_

\\irrks finalised ar the Granr panchar at lcr el rrrrougrr the appror ed viksit Gram panchayat
Plan and aggregated at lhe Block and District L.r els shall be accorded adrninistrative or
linancial sanction and rechnical Sanctio' by the cornpetent authority as per the
requirements and within thin1. dal s.

The sanctioning authorities shall ensure thal-

a. the proposed uorks are drau'n excrusirell riom rhe approved viksir Gram
Panchayat Plan;

b. Annual plans u,ould be prepared on the basis ol.the normalive allocation.
c. the *orks are consistenl uith thenratic d.mains. and rhe viksit Bharat Narional

Rulal In liastr.uct ure Slack:
d. all sanctio.ed uorks are taken up rhr.ugh the designated digitar portar under

lhe Act.
Wage Linkage to Output and Schedule of Rates-

{0

l. The UT Govemmenl shalr ensure that wages u'ithoul any gender bias are linked to the
quantum ofrvork completed, in accordance r.r ith rhe Rural Schedule of Rates notified
on lhe basis of ri,re-and-nrotion studies for differ-ent rypes of wor.k and different
seasons. atrd revised period icallr,.

Special Schedule of Rates for Vulnerable Groups_

l. A separate Schedure ol Rates sha[ be linalised fbr r'.nren. the elderl1,. persons with
disabilities and pers.ns *irh debiritating aihnents to tacilitate their productive
participation in suitable categories ol'u ork.

41. \l'orking Hours and Earning Norms_

4 [-.achuorkshallharcasurnntan ol thr.'cslirnale. dcsign an<J a tcchnicalnote indicating
thc expectcd outputs and outcon.lcs.

5. All technical estinrates. designs ancl ()utco,re notes shall be renerated or uploaded
through digital s)stenrs integrared uith the designated nranagen.renr inlornration

2

w
I

2

The schedule ol.Ratcs sharr bc liaurccl so lhar a. adult pcrson uorki,g lbr eight hours,
inclusive ol'o,e hour ol'rest- calr eaar all a,rouul equir alent to thc notilied wage rale.
working hours of an adult uorker ural bc- rlexibre but shall nol extend bel,ond tu,erve
hours in a da1 . including inten als lbr rcst.

42. lnspection and Qualih. ('0ntrol-
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I The UT Gor ernmenr shall ensure rc'gular inspecrion and supe^ ision of u.orks b1.
designated qualiN -contror tear.s l() r'crir\ adherence to quaritl. standards. accurac' of
nteasuremr-nts and conformin. ol'* age pa\.ntents lo lhe acttral quantum of u,ork
execuled. rnspection reports shal be uproadetJ to the managenrerrl information
system.

Completion of Ongoing Works-

l. At the time of'opening ne*'u,rks. it shal be e,sured that ongoing or inconrplete works are
lrioritised lirr cornpretion. suhject t. pranning n.rms and the appror,ed Viksit Gram
Panchat'at Plans.

44. Execution \\'ithout ( ontractors_

3

2

No contractor shall be engaged rbr trrc'L'xecrltion of any *'ork or component financed
through expe,dirure under this Acr. A, such u orks sha, bc. executed directly by the
ir.plenrenting agencies in acc.rdance rr ith the processes laid dow,n under the i"t...,
including nrandaton' proactir,e disclosures and the social audit process.
In cases of con'ergence *'here components ol' a * ork are lrnanced under olher schemes,
the execulion of'those components nral forou,the nornrs of lhe con'erging scheme,
including the use of'conlractors \\hcfc pcrnritred.
As far as practicable. w'orks executed bl thc pr.granrnre i,rprenrerrlation agencies shall
be perlirnned b)' using rrianuar lab.ur a*d no rab.ur dispracing nrachines shall be used.

9t

45. Transparent Procurement of \Iaterials_

L Centralh Sponsorctt Schemc:
S ponstrrctl Seltcnrc.

J'he Schenre shall be inrplemented asa Centralll

cost Sharinu bctrrce, the ce,t'al ().r er..r,ent a,d rhe" u,ion tcrritory (iovemment: _

l' All materials required for the execurion or uorks shalr be procured by the Gram
Panchal'at or the i,rplemenring agencl th'ou,*h rransparent procurement systems,
including e-tendcring proccsscs. as speciricd b' the UT Gor.ernnrcnt.

CHAPTER XV _ FUNDING PATTERN AND FINANCIAL ARRANGEMENTS

Funding Pattern-16.

l

The Iunding pattem undor llre sclrcurc shall be 90:10 bct'r,een rhe
Govc'rnment and tlre Ul Governlnenl of'Jamnru and Kashnrir.

Centt'al
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47. FinancialArrangements-

1. tlr-u ise Normative Allocation: lhc c'cntral (io'ernnrent shall derennine, lor e'en.
llnancial 1ear. a L'T-uise nonnatiie allocation lilr inrplementation of the Scherne. based
on such objective parameters as nrar be conrrnunicated lionr tirne to time.

2. Expenditure Be1'ond Normati'e Allocation: ,An1. expendirure incurred b1, the
Governnlenr orer and ahore lhc [ '['-uise nornralirc'allocation shall be borne by,the UT
Gor ernrrrenl.

3, Central share: The share ol'rhe central Governnrent. *,ithin the appror,ed allocation.
shall include expenditure towards

a. paymenr of r.r'ages for unskilled. ser:ri-skilled and skilled labour engaged under the
Scheme;

b. the material component ol' ilorks, subject to the prol,isions contained in
Schedule-l; and

c. such administrative expenses as mal be specified by the central Govemment,
including-

i. salan' and allouances of'Programme Olllcers and supporting staff,
ii. adnrinistrative expenses ol'thc Central Council,
iii. lacilities required under Schedule-ll. and

iv. such other items.

ur Share: The share ofthe [-ir Government. within rhe approved allocation, s]rall include
expenditure towards-

+

l

payment of rlages lbr unskilled. scmi-skilled and skilled labour engaged under
the Scherre;

the material component ol' u'orks. subject ro Schedule-l; and

such adrninistrative expenses as nrav be specified. including-

. salary and allouances olPrograrnnre Of'ficers and supporting staff,

. adrninistlalirc e\pcnscs ol' thc L"l' C'ouncil.

. f'acilities requircd undcr Schcdule-ll. and

. such other itents.

5. Llnemplo)'ment Allou,ance and l)elal.Compcnsation: lhe LIT Governnrerrt shall hear
the expendilure totrards unetnplot,utcnt allorrancc and delal colnpensation payahle under
thc Schenrc, as p!'r the pror isiorrs notilletl issucd bt the I I l' (ior enunent.

6. lntra-U'f distribution of normative Allocation- l hc [JT Govemment shall. upon receipt
of the approved normalive allocation lionr the ('entral Gol.emplent. ensure equitable,
need-based and lransparent intra-tl'l distribution of the allocation across districts and
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Gram Panchayats. taking into consideration the categorisation of cram panchayats and
the assessed locar needs for determining cram panchayar-wise aflocations and
corresponding district a ocations: and the detaired methodorogl,, paramerers and
procedural requirenrents for such distribution sha[ be notified by the centrar
Governnrent.

out o1'the adnrinistrarire cosrs aIo*ed under rhe Scrrenre. at reast.ne-third sha be
utilised at the Gra, Panchal at rer er to enrpru. and pa' the Gram Rozgar Saha1,ak. other
technical personnel as per the uork tlone antj lbr other administrarir e cxpcnses.

CHAPTER XVI 
-TRANSPARENCY AND PUBLIC DISCLOSURE

48. Proactir e tlisclosu re

( il..\t,il..t{ xYII _ S(X't.{1. .\t I)t.t.

l Mandato$ Public disclosure shall be undertaken tluough digital systems integrated with
the designated managen)enl information sl,stem and disprayed at the vilage rever for pubric
scruliny.

2, Displal at c\ eD.q.orksi(e a ..Janata Uoar,l-.indicating details of.rhe rvork. estimated labour
days. ntaterial quantitic's in local tenninologl.. arrd itcnt-u isc costs.

3. Digital a,d ph'sicar disprar or'nurnbcr .r'dar s .l'enrprol rncnt pror idcd. wage paylnents.
malerial pa)'me,ts. guarantees r-rnder thc Act. *.orks appror ed under rlre Viksit Gram
Panchal'at Plan. and l ear-* ise u'orks take, up or conrpreted by the crarrr panchayat and
other inrplcrrrenting agcnc ies.

4. Public disclosure of aU i.fb,rratio. rc-rating to \\orks. labour dernand. enrployment
provided. pa)'nlents. nlalerial utilisarion and phl'sical plogrcss turdr:.r this Scherrre sl.rall be
carried out rlrrough tligital srslcrns inregrared uith rhc rJesigr:arctr portar. s,cekry disclosures
shall bc autonlaticalll generaled and displal ed in a publiclr acccssible ph5 sical ar:d digital
fon.tlals ln addition. the (irarrr Panchal al shall cour ene ueekly disclosure meelings in the
Granr Panchal'at Bharvan to present lhe status of uorks, pa),nrents. grievarrces and other
relel'ant infonnation belore the contmuniry..

5. District Pr.grarnnre c'oordinator. Additionar District progranrme coordinator and
Prorrarrrne ol'liccr sha cnsulc that their. ofljcial s.c.bsite.s are regr.rlarll, updated in
conlpliance rr ilh clausc (b) ol'sub-sccliorr ( I ) nl'section .l of'the Right to Inlbrrnation Acr,
2005 (22 ol' 2005). *irh alr inr.rnrarion on lhc Act arairabre in liee. downroadable
electronic fbrur.

6. All accounts and records incruding muster rolrs reraring to the scheme sha be made
available for public scrutiny lree ol'cost. Any. person desirous ofobtaining a copy or relevanl
exlracts therefrom may be pror ided such copies ol exlracts on demand not later than three
u orking da1.s fronr the dare ol'rc.ceipr ol.applicarion

49. Conduct of Sor:ial Audit
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l All urrrks. e\pL'ndilurcs and guaranrccs under rhis Schenre shall be subiect to social audit
at least once tr.en.sir rnonlhs.

2 the procedure. standards arrd nrodaliti,,'s lirr eontlLrcting soeial audits shall be as per the
rules notilled bv the Central Golemnrenl.

3. Until such rules are notified. the pro'isions of the Mahatma Gandhi National Rural
Employ'menr Guaranlee Audir ol'schemes Rures. 20r r sha . mutatis mutandis, appry to
the conduct of social audits under this Act.

Compliance with fi ndings

l. Findings ol'the social audit shall be placed in the Gram Sabha.
2. Conective and recovery actions shall be initiated without delay.
3. Action-taken reports shall be recorded in rhe MIS.
4. Au5' rnisappropriation oramounts spent under thc. Scheme sha be reco'erabre under the

relevant revenue lau,s lbr reco\ cr). prc,r ailing in thc UT.
5. The portion of such rccove.ies pertaining ro lrre (.enlrar share shal be remitted to the

consolidaled Fund oI India through trre nrc.chanisnr estabrished b1, the centrar
Govemnrent.

Annual Reporting-

l. The District Prograrnnre c.ordinat.r. Addirional District prograrnme coordinalor ,
Progranrnrc' ollice. and each G'ar, pancharal shaI prepare an annuar report detairing
facts. figures and achievenreuls r('lating to the irnplenrentat ion tll'lhe Scherne w,ithin their
-jurisdiction. A cop1. ol'such reporr shar be nrade ar ailabre ro the pubric in physicar or
electronic form, on pa).menl ol'such lee as rnal bc, specilied in the Scherne.

CHAPTER X!'III - GRIEVANCE R.EDRESSAL AND OMBUDSPERSON

Grievance Redressar Mechanism: An ell'ecrir c g,rir.\ ance redressar mechanism shalr be
established under the Scherre. cornprising the rtrIori inu co,]pon!-nts. nar,ery:-

l. Institutional nrechanis*s lbr rc.ceir.ing grie'ances at the ward. Gram pancrrayat, Brock
and Disrrict le'ers, u'ith at leasl one designated day each u,eek when oftrcials shal be
mandalorily available to receir,e grievances:

2, E'ery worker slrarr ha'e an opportunitl' of bcing hear.d and rcgister arr1, grievance either
oralll' or in uTiting. at aI imprenrenralion rer crs krr disposal as p..r the proyisions of the
Crielance Redressal Mcchanisrn undcr the Schcme.

3 lssuance of a dated acknou rcdgeurent for alr grier.ances sublniaed in writing,
telephonically. online. or orallS, to anl aullrorised lirnctionar.y:

4. Enquiry through spot |criticalion or inspecritu and disposar shall bc cornpleted within
seven u'orking dal s ol'rcceipt of'thc qrievancc:

5' Upon completion ol the enquin'. the concerned authority shall initiate imnrediate
correcti'e action. and the grievancc shall bc res.lr ed r.r,ithin lilteen days;
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Failure to disposc ol a glierancc uithin sercn *or.kirrg dals at thc level derermined.
shall be lreatcd as a conlrar crrlit)n ()l lltc pror isions ol' lhis Act:
\d'here prinra lhcic evidcnce ol' llnarrcial irresularirr is rci ealcd during preliminan,
errquin or through li.dings ol tlrc s.cial auclit report. the Dislrict programme
coordinator Additional t)istrict prorranrnre coordinator shall. after obtaining legal
ad''ice. ensure that a l"irst Irrlbnrali., I{epon is lodged and necessary proceedings
initiared:
The concerned authorir\ shall infirnn rhc cornplairrant in *riting. phl.sicalll.or digitalll,.
ol'the conclusit)ns ol'the cntprirl ancl thc stcl.rs lakctr lirr redrc,ssal:
Action takcn on gt ier anccs reccir ed h1 all inrplcntenring agencies shall be placed before rhe
lneelings ol' the lntelrncdiate l)ancharat and the District panchayat for revieu, and
moniloring:
Appeals against the orders ol'the Grarn panchal at shall lie belbre the programme officer;
appeals against the orders olthe Prograrnnre Olflcer shall lie before rhe Addirional District
Prograntnle Coolclinator: appcals against thc orrlcrs ol'the Atlditional District programme
Cooldinator shall lic belbrc thc l)islnct l)rograrnrrre'Coortlinator: appeals against rhe Dislrict
Progranrnrr"'coordinaror shall lie br"'lirrc the Administr.ativc Secretary of Rural Deyelopment
and Panchalati Raj Departntent ol'the Irl Co\ernn]enr:
All appeals shall be filcd rr irhin lirrrl -lir c. dar s rionr rrre date of rhe order:
All appeals shall be disposed ol'u.irhin rhir* dal.s lionr rhe date ofreceipt;
Anl grievance not rcsolrcd 

''ithin Iilleen dars ar the ward. Granr panchayar, Block or
District lercl shall bc aulornalicalh csealatcd lo rhc ncxr higher. level rhrough digital
s) st!'ms intcgratcd $ ith the dcsignated lnanascnrent inibrrnalion sr stem, and such
escalations shall be continuclusly rrronitored clL,ctl.onicall\,.

Record maintenance and grievance redressal system-

The cram Panchal'at shall prepare ancl ,rainlain or cause to be prepar.ed and maintained
such registers, r'tluclrcrs and olhcr docun]cnts in sr-rch lorrn ancl irr such manner as nray be
spe'cilied in the Schcnre contairting parliculars ol'(iranrin llozgar Guarantee Cards a1d
pass books issucd. narrc. aqe ancl acldrcss o1'the hcad ol'thc. lrousehold and the adult
rnernbers ol'thc. lrouseholds rL-gistcrcd u ith thc (jrarn panchar at.

Ombudsperson

The U'l' cor ernnrenl shall appoint an onrhucispcrsou lbr c.ach District to receive
grier ances. conduct enquirics antl issrre arvards in accordance rr ith the guidelines notified
b) rhe cL'ntl'al and thc tJ'l (io\ cnlnrcuts. -l'hc 

onrbudsper.son shall operale tlu.ough digital
platlbrms integrated u.ith the designared digital portal under this Acf.

CIIAP.I.ER )(IX - MONI.I.oRIn.(i, INSPECI.IoN AND EvALUATIoN

55. Monitoring

l. The UT covernnlent shall nronitor implementalion at ur, District and Block levels
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2. Dashboards and analltical reports shall be maintained in the MIS.

Inspections

A minimum prescribed percentage of works at each re'er sha[ be inspected every year.

a. At Gram Panchayat Lever- 1007o of works executed during the year shall
be inspecred.

b. At Block Le'el- At least 60yo of ,r'orks executed in different Gram panchayats
olthe respective Block shall be inspecred.

c. Ar District Lever- At reast l0yo of w,orks execured in different Gram
Pancha),als ofthe respectir e District shall be inspecred.

d. At ur Level- At reast 2oh of works executed in differenr Gram panchayats
across the UT shall be inspected.

Evaluation

Independent evaluations shall be undenaken periodicalll.to assess outcomes and impact.

For ensuring nreasurable outcorres ancl real-tirrre accountabilitl.. technology-enabled
nronitoring shall be nrandatcd lbr rracking ur:rk execution and post-conrpletion asset
ourcornes. supponed b1 rerilied dara slslenrs a.d sparial technorogies. weekly pubric
disclosures shall bc reinl'.rccd through a c..rprehensi'e lransparency liamework. A
concurrent Er aluation Mechanisnr as spccilictl br rhe central (jovenrment. shall provide
continuous vigilance and enable tinrell correctir c aclion

CHAPTER XX- TRAINING AND CAPACITY BUILDING

Training and Capacity Building

The ur Government sharl prepare and imprement a dedicated pran for capacity buirding
and strengthening ofPanchayati Raj Institurions Ibr effective planning, execution, supervision
and monitoring of the Scheme.

The capacity-building plan shall. inter alia, include acrivities relating to:

a. training of elected representali'es and Iunctionaries of Rural Development &
Panchayati Raj Institutions on roles and responsibilities under the Scheme;

b. Infomation' Education and comnrunication (rEC) initiatives ro enhance
awareness regarding the pro'isions ofthe Scheme. transparency mechanisms and
community participation:

c. digital literacy and orientation on rhe use ol Management lnlormation Systems,
geo-lagging tools and other digital platlomrs;

d. strengthening institutional systenrs in panchal,ati Raj Institutions for record keeping,
llnancial management, grie',ance redressar, sociar audit and asset maintenance.
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3. The plan shall be prepared annualll . based on lield requirenrenrs. and shall be integraled
u,ith the UT Training and Capacitl Building lianreu,ork under the Schente.

4. Panchal'ati Raj Insritutions shall extend lull cooperation in organising such capacify-
building initiatives and shall ensure panicipation ol' elected represenlatives and
functionaries.

5. Expenditure on activities undeflaken under this prolision shall be mer liom permissible
administrative and capaciq--building heads. as nral' be specilied by the central Govemment
and the UT Govemmenl.

( ll,\1, I l.-t{ \\t- ( t.()st\(; }()tt\tt t.,\

1, This Scheme shall be read harntoniouslr uith thc pror isions of the Act. ln
the evenl of'anl itrconsistcnc). the pro.r isions ol'the Act shall pr.evail.

llv orclcr of thc Licu tcnant (;0\'('rn o r.

sd/-
(Mohammad Aijaz) IAS

Secretarl' to the Govemment,
Depanmenl ol Rural Development Department

No. RDD-NRGA/57|2026-VB-G RAM-G(7745095) Dated:L\06-2026
Copy to the: -

I . Leamed Advocate General J&K.
2. All Financial Commissioners (Additional Chiel' Secretaries).

3. Director Ceneral ol Police. J&K.
4. All Principal Secretaries to the Govemment.
5. Principal Secretary to the Lieutenant Govemor.
6. Principal Resident Commissioner, J&K Government, New Delhi.
7. Joint Secretary (J&K) Ministry of Home Affhirs. Gor.ernment of India.
8. Joint Secretary (RE) Ministry ofRural Developnrent. Covernnrent olIndia.
9. All Cornmissioners/Secretaries to the Governnlenl.
10. Chief Electoral Officer, .l&K.
I I . Chairman, Special Tribunal. J&K
12. Director General, J&K, Instirute of Management, Public Administration and Rural

Development.
'13. Divisional Commissioner. Kashmir/Jammu.
14. All Deputy Commissioners.

15. All Heads of Department/N'lanaging Directorsi PS Us/Autonomous Bodies/Secretary,
Advisory Boards.

16. Director (MCNREGA) MoRD Covernmenr of lndia.
17. Director Information, J&K.
I 8. Secre1ary. JKPSC/SSB/BoPEE.
19. Director Archives. Archeology and Museums. J&K.
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20. Secretarl. J&K Academr ol'Ar1. Culture and Languages.
2l . Ceneral Manager. Golernment press. Jammu,,Srinagar.
22. Private Secretan. to the Chief Secretan .

23. Private Secretary to Advisory (B) to Lieurenant Covernor.
24. Private Secretary lo Commissioner/Secretary to the Covemment. CAD
25. Private Secretary to Secretary to the Govemmenr. Department of RD & pR for information

of Secretary.

26. Govemment order/Stock fi lei 'v\/ebsite.

6! 6
5' )D

(w Raja) JKAS
Additional Secretary to Government

Page 31 of 31


